T1103 Withdrawal of
Indign Troops from
Sialkot Border (C.A.)
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Shii S. M. Banerjee: Sir, I rise on
a point of order.

The Deputy Minister Iy the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): What is the rule?

Shri 5. M, Banerjee: Do not ask
for the rule; you never quote the
rule.
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Shri S. M. Banerjee: My point of
order is this. A pertinent question
was asked by hon. Members here and
you also in your wisdom put practical-
ly the same question. The question
was 85 to when this particular piece
of territory of 36 acres passed into
the hands of Pakistan. A specific ques-
tion was asked. Now, it is open to
the Minister to ask for notice or pot
to disclose the information in the
public interest. He has neither elaim-
ed immunity on that ground nor has
he asked for notice. So, I want your
ruling on his whether the question
can be evaded by the hon, Minister
when repeatedly it has been asked.

Mr, Speaker: A question cannot be
evaded. When the Minister says that
the information about the date is not
with him just at present.... (Inter-
ruption).
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Mr. Speaker: Order, order,

12.40 hrs.

RELEASE OF A MEMBER ON
PAROLE

Shri Biren Dutta

Mr. Speaker: I have to inform the
House that I have received the follow-
ing communication, dated the 12th
April, 1966 from the Superintendent,
Central Jail, Hazaribagh:—

“I am to inform that Shri Biren
Dutta, Member, Lok Sabha, has
been released from this jail on
the 11th April, 1966, at 4.20 r.na
on parole, for 15 days from the
date of release.”.

Shri H. N. Mukerjee (Calcutta Cen-
tral): In regard to this matter, mmay
I point out that normally the Hous¢
is entitled to have the information
about release or arrest or whatever it
might be in regard to Members in
time. Our friend Mr. Biren Dutta is
here—he had been here yesterday and
we welcomed him—and yef somehow
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the communication does not geem to
have reached you earlier. 1 feel that
this was an occasion of some im-
portance because, taking advantage of
your historic ruling on the Umanath
case, Mr. Dutta bad attended the
House. Now, when he came to the
House today, we naturally felt that
that was an occasion when we could
say a few words becduse it was in
pursuance of the facility which has
been offered by the Speaker of Lok
Sabha. This is not a laughing matter,
It is a very serious matter. You, Sir,
gave the ruling which has enabled
Members of Parliament, whichever
Farty it may be—anyone might be in
detention tomorrow or the day after—
to attend the House. This is the faci-
lity that your ruling has offered to the
Monbers of Parliament, that if they
are released on parole, even then they
can -attend the House. This was a
fairly memorable occasion. Yesterday,
we had no notice and I was a litile
astonished—I was not present for the
last few days; when 1 found our friend
here, 1 was very much overjoyed—that
ithe House and you, Sir, had not been
informed of this. 1 wanted to say how
we very much like the Government to
go further and make sure that every-
body is released before this House
rises for its recess. I think from the
point of view of your ruling and its
importance and from the point of view
that this House has a prior authority
of receiving intimation from officers of
the Govermmnent regerding detention or
release, they have been in default in
this matter.

Mr. Speaker: It is dated 12th April
and it was received last evening. I
will find out if there has been any
delay,

Shri Hem Barua (Gauhati): Sir, we
are very happy that Mr, Biren Dutt
who has been released on parole for 13
dayg has been allowed to attend the
House. But may I say following this
that we are very sorry that Shri
Umanath who wag also released on
parole wa® wrongly prevented  from
attending the House?
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outside the House
Mr. Speaker: That chapter is over.
We cannot take that up now.

Shri Hem Barua: In spite of your
ruling, Sir. . ..

Mr, Speaker: We
That is gone now.

discussed that.

Shri Hem Barua: Thal is not gone.
It raises a fundamental issue.

Mr. Speaker: We discussed that.
That cannot be linked wup with this,
Because Mr. Biren Dutta hag come, we
take up the case of Shri Umarath. We
cannot take that up now,

Shri Hari Vishnu Kamath (Honshan-
gabad): In that context, 'may I request
you to bear in mind the Chief Minis-
ter of Madras referring to what hap-
pened here that somebody in the
House said something.

Mr. Speaker: That is not before me
now.,

Shri Harl Vishnu Kamath: 1t is your
ruling, Sir. But he hays'that some-
body in the House said something. It
is very improper and very wrong.
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